
:STRATIVE TRIE'JNALI : HYDERABAD BENCH 

AT HYDERABPD 

O.A.N41118/93 	 Date of Order: 11.10.1993 

BETWEEN: 

fl.Manikya Vera PrasadaRao 	 .. Applicant. 

A ND 

The General Manager, South 
Central Railway, Rail Nilayern, 
Sec underabad. 

The Senior Personnel Officer, 
South Central Railway, Rail 
Nilayam, Secunderabad. 	 .. Respondents. 

Counsel for the Applicant .. Mr.P.V.Krishnaiah 

Counsel for the Respondents •• 	MrNRI)evraj 

CORAN: 

HON'I3LE Mr.JUSTICE V.NEELA&RI RAO : VICE-CHAIRMAN 

HON'BLE Mr • P .T .THflUJVENDADAM : MEMBER (ADMN.) 
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Copy to:— 	 N 
The General Nanager, South Central Rai'1ay, Rai.1Nila'ya 
Secunderabad. 

The Senior Personnel Officer, South Central Railway, 
Rail Nilayam,Secunderabad. 

One copy to Sri. P.U.Krishnaiah, advocate, APAT, 
Associations, Hyd. 

One copy to Sri. N.R.Oevaraj, Sr. 0650, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 

A am!— 
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A.NO.15ij)of 1993 

 

DATE OF JUDGMENT; 11,10.1993 

JUDGMENT 

(As PER HON'BLE SHRI JUSTICE V.NEEL/WRI RAO, VICE CHAIRMAN) 

This OA was filed praying for a declaration that the 

act of the respondente in not appointing the applicant as 

Law Assistant-  is arbitrary, illegal and offending Articles 14, 

16, 16(4) and 21 of-the Constitution of India and for consequen-

tial direction to the respondents to appoint the applicant 

forthwbth as Law Assistant in the vacancies earmarked for 

Scheduled Castes and with all consequential benefits as well 

as seniority etc. 

2. 	Heard Shri N.R.Devaraj, learned Senior Standing 

Counsel for the respondents and Shri B.Devadas representing 

the learned counsel for the applicant. Shri Devadas submitted 

that flE an order was already issued appointing the applicant 

as Law Assistant. LWe  applicant is permitted to make a 

representation to the concerned authoritV in regard to 

seniority,-4-f--4ie-4-s..aqgSeed and the concerned authority 

has to consider it on merits. It is needless to say that if 

the applicant is aggrieved in regard to the order that my be 

passed by the concerned authority in regard to the seniority 

and if he is so advised, he is free to move this Tribunal 

in regard to the same. Hence, no further order - .is  necessary 

at this stage. Accordingly, the OA is closed. No costs. 

(P.T.THIRUVENGADAM) 	 (v .NEELADRI RAO) 
MEMBER(ADMN.) 	 VICE CHAIRMAN 

DATED: 11th October, 1993. 
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CHECYE 	 PROD BY 

IN THE CENTRAL ADMINITRATIVE TRIBUNAL 
HYLERABAD BENCH T HYDERABAD 

a 

THE HON'BLE MR.JUSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

THE 1-ION'ELE MR.A.BORTHI :MEMBER(A) 

AND\ 

THE HOW' BLE MP.T.CIiAN'b8A5EK-iAR REDDY 
\ MEMBEflJUa,) 

AND 

THE HOW' BLE MR.P.T.TIRUVENGADAN:M(A) 

Datd; 	 /-1993 

arnaE-rç/JUWMENT: 

O•A.No 	// •192• 

Aahitted and Interim directions 
jss'ued 

M1ed. 

with directiorjS 

Dimissed. 

Dismissed as withdrawn 

flsmissed for default. 

Rejecte/Ordered. 	- 

as to bosts 
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